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V.N Heldt . . .. Amnlicant
AMD

1. Divisional Enginecer (Construdion)
DR:/SC Compound, S.C. Railway,
Secundarabad ~ 500 371+

2. Denuty Chief Engineer(Construction)/
Central, S.C. Railway,
Secunderabad-500 371.

3. Chinf Administrotive Officer
(Construction), _
$.C. Railway, Secunderabad-~500371. .. Respondents

Counsel for the ApnlicantSh.G.V. Subbha Rao

Counsel for the Respondents: Shri t.V. Dam-nn
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Heord 3hri G.V. Subba Rao for :pnlic-nt and

Shri V. Rajeswrr Rao for Shri 1.V. Ramana for res nondants.
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The applicant is a Pemanent Way Inspector Gr.I and
prays for pramotion to the post of CPWI in the pay scale of
Rs+2375-3500/-.

This OA:is filed to quash the impugned order issued
by the Deputy Chief Engineer vide letter No.CE(C)/R/180
Dt.23,.7.92 (PageL& of the OA) by which his next annual increment
raising his pay from 2,825 to Rs.2960 in the scale of Rs.2000/-
to Rs.3200/- (RSR#) which is normally due from 1.1.93 was withheld
for a period of 3 months without cumulative effect by holding
the same as orbitrary, illegal and unconstitutional and
violative of articles 14 and 16 of the Constitution and for
a consequential direction to the respondents to promote him to
the grade of CPWI in the scale of pay of ®.2375~3500/- from the
date his juniors were promoted with all consequential benefits

such as arrears of salary, allowances etc.

The submission of the applicant in this OA is that he
should have been'ﬁromoted on par with the juniors as per pannel
No.P(E)/282/CPWI/IL Dt.4.1.93 (page 20 of OA). If that
request is fulfilled the applicant will have no grouse. Hence
the only point to be seen in this OA is whether the applicant is
fit to be promot;d on par with his juniors to the grade of CPWI
in scale of pay of Rs.2375-3500 as per memorandum Dt.4.1.93

(Page 20 of OA). .

The learned counsel for the respondents submit that the
applicant has been promoted on par with his Juniors to the grade
Of R5.2375-3500 (RSRP) with effect from 1.4.93 and the pendency
of the above reférred DAR proceedings has not come in the way
of his promotion. Hence the applicant should have no grouse in
regard to his promotion in time on par with his juniors. The
applicant can have a grouse only if the date of promotion of his
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junior is earlier to 1.4.93. But there is nothing to prove
the same. 1In any case the applicant is at liberty to file
fresh MA in this connection if the date of promotion of his

immediate junior;in the memorandum is shown earlier to 1.4.93,

In view of the fact that he has been promoted on par
with his juniors in panel dated 1.4.93 this OA has become

ﬁhfructuous and hence dismissed.
-

As regérds the punistment of withholding of increment
for 3 months awarded to him it is stated that the same is
sought to be enhanced as seen from the show cause notice vide

memorandum No.CE/C/R/180 Dt.30,10.92 (Page 12 in OA 970/93),

In regard to this puhishment suitable direction had

been given in OA 970/93 and that direction shall be followed.

The OA is ordered accordingly. No costs.
| .

(B.sm ! (R. RANGARAJAN)
MEMBER (JUDL.) : MEMBER (ADMN.)

| | | | #mﬂfx (.
Dated: _18th NOVEMBER 1996 97%&77‘1 )

‘Dictated in the open court
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Copy tOs=

1.

The Divisional Engineer(Construction) DRM/SC Cempeund,

S«.CeRailway, Secunderabad,

2. Deputy Chief Engineer(Censtruction)/ Central, S.C.Railway,
secunderabad,

3, Chief administrative officer, (constructien), S.CeRailway,
Secunderabad,

4, One copy te Sri. Gi V.Subba Rae, advecate, CAT, Hyd.

5« One cepy to Sri. N.V.Ramana, addl., CGSC, CAT, Hyd.

6. One cepy te Library, CAT, Hyd.

7. One spare CODYs
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